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आदेश/Order 

 

PER N.K. SAINI, VICE PRESIDENT 
 

This is an appeal filed by the Assessee against the order of the Ld. CIT(A)-5, 

Ludhiana dt. 22/03/2019. 

2. The Assessee furnished an application for withdrawal of this appeal stating 

therein as under: 

Sub- Regarding withdrawal of Appeal in the case of the Madhu Goyal PAN 

NO.AAUPG1470C A.Y. 2013-14ITA No. 672/CHADI/2019 

 

In regard to above appeal, it is submitted that in response to my application under the The 

Direct Tax Vivad Se Vishwas Act. 2020, the Principal CIT, (Central) Ludhiana have issued a 

certificate under sub section 1 (1) of section 5 of the said act in form no. 3 numbering 

339858900220520 dt. 22.05.2020 Therefore I want to withdraw my above said appeal and 

which may please be allowed. 

It is therefore requested that this may be treated as withdrawal of my appeal, banking 

you, 

                 Yours faithfully 

        Sd/- 

         (Madhu Goyal) 
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3. During the coruse of hearing the Ld. Counsel for the Assessee submitted 

that since the assessee has availed the immunity scheme i.e; Vivad Se Vishwas 

and the Ld. Principal CIT (Central) Ludhiana have issued certificate dt. 

22/05/2020 in Form No. 3, in response to the application filed by the assessee, 

under section 5(1) of the Direct Tax Vivad se Vishwas Act, 2020.  

 

4. The Ld. Sr. DR did not object if appeal of the assessee is dismissed as 

withdrawn.  

 

5. In view of the above the appeal of the assessee is dismissed.  

 

(Order pronounced in the open Court on 28/05/2020 ) 

               

              Sd/-            Sd/- 
             सजंय गग%                      एन.के.सनैी,  

        (SANJAY GARG )                   ( N.K. SAINI) 

�या&यक सद(य/ Judicial Member    उपा य! / VICE PRESIDENT 

AG  

Date: 28/05/2020 

 

 

आदेश क! ��त,ल-प अ.े-षत/ Copy of the order forwarded to : 

 

1. अपीलाथ�/ The Appellant   

2. ��यथ�/ The Respondent  

3. आयकर आय/ुत/ CIT 

4. आयकर आय/ुत (अपील)/ The CIT(A) 

5. -वभागीय  ��त�न4ध, आयकर अपील&य आ4धकरण, च7डीगढ़/ DR, ITAT, CHANDIGARH 

6. गाड� फाईल/ Guard File  

 

आदेशानसुार/ By order, 

सहायक पजंीकार/ Assistant Registrar 

 


